
CENTRAL MUMINISTRMTIVE TRIBUNAL 
CAL CU hA RENCH 

No.A 1453 of 1996 

Date of Order : 3.2. 1999 

Present ; Hon'ble P1r.1,stice S.N.P3l1ick, Vice-ChaIrman. 

Hon' ble 1r.LP. Singh Administrative Momber. 

CHIN I'113Y RAN3AN DAS 

Vs. 

UNION OF INDiA & URS. 
(SHIPPING & TRANSPORT) 

the applicant 	tr. Samir Ghosh, counsel. 

For the respondents 	ir, fdhusudan Banerj.e, counsel. 

S.N. j1lljck, V. C. 

It is submitted by fT. $amir Chosh, ld,cojñsel for the 

applcanti on instructions, that his client does nOtuant 

to proceed with this application as the reliefs prayed for in 

this O.A. have already been granted by the respondents. 

Under such sjjtjon, the application has become infru 

tuous. 

The application is di3posed of for being not pressed. 

No order .is made as to costs, 

(.P.Singh) 
Administrative flenter 

(iN. llick) 
Vice- Chairman 

r. S. 


